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- applicants

1. Hon'b^e Nr. A/atice Ip «
2. Hanti. te BK S( c '• B»K. Singh, ffeiaber (a)

(dkki, ^ocntNT (oral)t^liverad by Han^ble Br .
' 1^. Ouatic. 3.P. Bnac„.

In «-2?34/91 (Ra« Kiahan 112 tea.) n,
2' "'•'>• '*-331/92 (Ko«l Singh 126 eraVn." " '
13 «a.) and 0«.22in/92 fa „ * ' Oharan t221C/92 (4..C Pal Singh 17„„.) .n ,n
l-aan filed these applicatlnn '̂ Pllcanta

oPilcationa aeparately »hil, tn
" ="2 unlading labourer, in th , """"rers in the Loco Sheri iu-»4.
the RaiL^ay Station Oalpur-ffand u . ' "n Railway, at

ipur-flandakui. Since th« „
fact and la« i® inv^iy.. /®? question of

involved/almost the ea,-
being disposed of by a c ^^"/^PPllc-tisna

y ® Judgment.
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2, Tha applicants In all thsaa applicatiana hav/a claiaiad

similar relief that tha reapandents ba dlrectsd ta ra-angaga the

applicants in praferancs ta tha juniera till the ragularisatian

af their services*

3. Ms heard tha learned counsels af tha parties md perused

the records. Tha raspondants In aaae of the abova-mentisnad

original applicatians have filed ahert reply annexing a note af

the policy decision regarding tha coal unloading labourers (R-I).

prepared by tha raspondants for angagaaent of casual

labourers Is subjsct to tha following stipulationsi-

Such of the contract labour will ba engaged as

casual labour who have workdd as such far at least 120

days during tha preceding two years as on 1.7.92;

Their engagensnt as casual labour will only be consl^

dared in flechanical Deptt. on the Railway as a whole,

depending upon the requireioents;

The casual l^our to be so engaged have to satisfy the

prescribed age lijnlts namely 18-28 yegrs. Uppar age

limits nay ba relaxed to the extent af engagsaant as

piece—rated contract labour; and

Once engaged as casual labour, they will be govemad by

instructions as applicable to casual labour.

Mm have heafd bath the counsels at length. The learned

counsel far the respondents has also referred to the dacislen

in earlier OA No,581/88 passed by the Dodhpur "ench and another
judgment passed In 0A258y91 decided by the Principa 1 Bench by
the order dated 16th July 1992,
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Th« l8arn»d counsel for the applicant ehri V.P, SharM

stated that the applicants are satisfied with the scheme and now no

frievance survives te them*

In the above facts and circumstances, all the applications are

disposed of with the direction to the respondents to implensnt the

schema, they have annsxad with the reply and give benefit if the

applicants are covered under that scheme.

Costs an parties.

( B,K, Singh )
A.n.

vpc

( 3,P, Sharma )
3.n.
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